CENTRAL ADMIN ISTRATIVE TR IBUNAL
PRINCIPAL BENCH

New Delhi, dated this the 27th July, 1999

HON'BLE MR, S.R., ADIGE, VICE CHAIRMAN (A)
HON'BLE MR. P.C. KANNAN, MEMBER (2J)

0.8, Ne, 1164 ef 1993

Sub Inspecter 5,5, Chauhan,

Ne. D/ 2476,

S/e Shri Pyare Lal,

presently pested in 6th BN,, D,A,P,,

R/e Vill, & P.0. Bhiduki,

Tehsil Palwal,

Dist, Faridabed (Haryana). eee Applicant

(By Advecate: Shri Shankar Rajy)
Versus

1o Delhi Administratien,
threugh Addl, Cemmissisner of Pelice (SR),
Pelices Headquarters, M,S,0, Building,
I,P, Estate, New Delhi.

2. Dy, Cemmissiener of Pelice,
West District, Tilak Nagar,
New Delhi, eeo Rmspendents

(By Advecate: Shri S,K, Gupta prexy
ceunsel fer Shri B,S, Gupta)

0.A, Ne, 1256 ef 1993
Shri Ram Singh,

S/e Shri Duli Chane,

Heuse Ne, 1302, Gali Ne.22,

Swatantar Nagar, New Delhi,

presently Lenstable 8554/0AF,

VII BN,, PTS Malviya Nagar,

New Delhi, eese Applicant

(By Advecates Shri Shankar Raju)
Versus
1o The Lt, Geverner/Administrater,
Gevernment of NCT, Dglhi
R aj Niwas,Marg, Delhi.
2, The Coammissjener ef Pelice,
Me3.0. Building, Pelice Headquarters,
New Delhi,

3., The Dy, Cemmissiener ef Pelics,
Nerth West District,
Delhi, eee Respendents

(By Advecates Shri S.K. Gupt a prex
Ceunsel fer Shri B,S, Gupta‘
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ORDER ‘Urglz

BY HON'BLE MR, S,R, ADIGE, VICE CHAIRMAN (A)

As these twe 0,As invelvs cemmen quest ien ef

lau and fact they ares being dispesed ef by this cemmen

erder,
2 Heard beth sides,
3. Respendents' ceunsel dess net deny that the brief

getails of the evidence te bs led by PUs(aleng with the
list of PUs)requirodto be supplied te the applicant in
accerdance with Rule 16(1) Delhi Pelice (Punishment and
Appeal) Rules, 1980 was net supplied te the applicant in
either ef the twe O.As befere us,

4, This very Bench in 0.A. Ne, 1890/93 dacided en
15.7.99 #n the basis ef ether tulings en the

subject , has held that this infirmity is fatal te the 0.k,
cenducted under the Dslhi Pelice (P&A) Rules, 1980,

Se Under the circumstances beth 0.As succeed and ars

in t he bath OOAS A
allewed and/the impugned erders ef the Oisciplinary Auther ity

as well as the erder of Appellate Auther ity are quashed and

set asids, Ths resducsd pays of applicants in beth 0.As are
srdered te bes restersd within three menths frem the date eof
receipt of a cepy ef this erder, It will pe epen te respendents
te preceed against eithsr ef the applicants in aCcerdance

with law 5 if sg advised., Ns cests,

6. Let a copy af this erder be placed in €ach case
recerd, .. . .
(PoC. KANNAN) (S.R. [AD 1£E)

Member (J) Vice Chairman (A)

/ GK/



